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3})4 'z?; In & disciplinary proceedings,the
7 1 Applicant faced a punishment and as fagainst
//
v &\/ML&L ' the said punishment,he preferred an appeal:

R_/u o s '/rj- A P ® .

: s o 0F 04 which was dismissed en ©3,66,1988 During

' q PR following year,he was again proceeded with
4 9\\9\‘9'1 in another dizciplinary proceedings and was {
| § ‘ placed unéer suspension, from April, 19895 to
‘A&‘Wiig O u Jerviinoded an? , uliwale
APSTINN I l &me/@ Novemeer,1998, Later, he WaS/ reinstated é1ring
\WMhL
@mvu/» 2009,Upon his reinstatement,the Applicamt has
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raised a

erievance pertaining to the

punishment imposed on him in the previocus

disciplinary proceedings and,ih oréer to

further his grievance,he has

rep resen

made a

tatiorn under Annesure-2/6 dated

@2.@5.2004§ly raising erievances against

the punishment that was con firmed in appeal

during June,1988, the Applicant has filed

this ori

ginal Application u/s,1® of the

Aéministrative Trisunals Act,1985;which &=

prima facie suffers from limitaticon,Bat for

the reasons of the explanatiens e€iven

insuilt in the 0.A.<i.e. that he was placed

uhdger su

spension between April,1989% to

November,1998 and faced a termination

thereaft

er gk and that he was reinstated

2602
éduring A estion of limitation stands
N

evplaine
limitati

é anéd,therefore, the questignof

cn is herelky cmnionedﬁ

In the case of HARI SANKAR DIKSHIT

VoDHARANIDHAR DIKSHIT, (reported in I,L.R,

1971 Cutt,1387) the Hon'kle Hish Court of
al sc

Orissa/held that in absence of an applicaticn,

if sufficient evidence is available in the

Court is

case record to condone the delay and the

satisfied with it,delay can be

condoned,

enterine

In the aforesaid premises,without

into the merits of this case,this

0.2, is disposed of,at this admissien staege,

. |
with direction to the Respondents togemsider
/

the grievances of the Applicant (as raised in

his tepresentatiOn unéer Annexure-3/6 date
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2,06,2004 and in the present 0,A,) and pass

necess-ry orders thereen within a peridd of

120 days from the date of receipt éfa copy

of this order,

with the aforesaid observations and

directions,this 0,2, is disposed of,No costs,

Send copies of this orderj alemgwith
copies of this O.A./ to the Respondents and
free copies of this order be given to learned
counsel for the Applicant and Mr, R,C, Rath, ;
learned standing Counsel for the Railways; un‘

whem a copy of this 0,3, has already been




